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HOUSE OF THE PEOPLE
Monday, 15th March, 1954

The House met at Two of the Clock 

[M r. S peaker  in  the Chair] 

QUESTIONS AND ANSWERS 

See Part 1

3 P.M.

“ PAPERS LAID ON THE TABLE

( i )  A ppropriation  A ccounts of the 
D efence  S ervices for 1951-52, and  
C o m m erc ial  A p p e n d ix  thereto 
TOGETHER WITH AUDIT R ePORT THEREON

(ii )  A udit  R eport, D efence  S ervices, 
1953.

The Minister of FinjUice (Shri C. D. 
Deshmiikh): I  beg to lay on the Table 
a copy of each of the  following papers 
under article 151 ( 1 ) of the  Constitu­
tion:—

(i) A ppropriation Accounts of the 
Defence Services fo r the  year 1951-52 
[Placed in Library. See No. S— 
70/54.];

(ii) Commercial A ppendix to the 
A ppropriation Accounts of the  De­
fence Services fo r the year 1951-52 
and the A udit Report thereon 
[Placed in Library. See No. S— 
71/54]; and

(iii) A udit Report, Defence Services, 
1953. [Placed in Library. See No.
S -7 2 /5 4 ] .

23 P.S.D.
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N otification No. S.R.O. 812.

The Deputy Minister of 
Affaiis (Shri Datar): I beg to lay on
the Table a copy of the  M inistry of 
States Notification No. S.R.O. 812, 
dated the  7th March, 1954, publishing 
the  Proclam ation m ade by the P r ^ i -  
dent revoking the Proclam ation m ade 
by him  on th e  4th March, 1953. 
[Placed in Library. See No. S—73/54]

(i) E state D u ty  R ules

(ii) Estate  D u t y  (C ontrolled C o m ­
p a n ie s ) R u l e s .

The Minister of Finance (Shri C. D. 
Deshmnkh): I beg to lay on the Table 
a copy of each of the following Rules, 
under sub-section (3) of section 8 5 'of 
the Estate D uty Act. 1953:—

(i) The Estate D uty Rules, 1953 
[Placed in Library. See No. S— 
74/54]; and

(ii) The Estate D uty (Controlled
Companies) Rules, 1953. [Placed
Ui, Library. See No. S—75/54].

REHABILITATION FINANCE 
ADMINISTRATION LOANS

The Deputy Minister of Finance 
(Shri A. C. Gnha): The question of 
reducing the  ra te  of interests on th e  
loans being advanced from  the  Reha­
bilitation Finance A dm inistration has 
been under the consideration of th e  
G overnm ent of India for some time.




